
Crl. Misc. Case No.107/2022.

IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Crl. Misc. Case No.107/2022.

1. Sri Debajit Dutta @ Dadul.
2. Sri Biswajit Dutta @ Papu.

.........Accused/Petitioners.
  Vs

State of Assam
...............Opposite party.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for the Accused/Petitioners: Mr T. Dutta and Mr N. Gogoi. 
Advocate for the State: Mr M.P. Hazarika.

Date of Hearing: 20/05/2022.
Date of Order: 20/05/2022.

ORDER

1) Learned A.P.P. is present.

2) Learned  counsel  on  behalf  of  the  accused   Sri

Debajit  Dutta @ Dadul and Sri  Biswajit  Dutta @

Papu is also present. 

3) The instant application is filed under Section 438

of  Cr.P.C.  for  granting  the  pre-arrest  bail  to  the

accused  persons  in  connection  with  the  North

Lakhimpur  P.S.  Case  No.207/2022  corresponding

to G.R. Case No.462/2022 under Sections 498 (A),

326,  325 of  I.P.C.  read with  Section 4  of  Dowry

Prohibition Act, 1961.

4) As  per  the  allegation  made  in  the  F.I.R.  by  the

informant is that on 28/04/2022, at about 8:30 PM,
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the daughter of informant telephonically informed

her that the accused Debajit Dutta @ Dadul, who

is the husband of her daughter, had assaulted her

for demand of  dowry and grievously hurt  her in

the  process.  Knowing  about  the  incident,  the

informant along with Gobin Nath, a driver and her

son went to the residence of her son-in-law. When

she  reached  the  place  of  occurrence,  the  co-

accused i.e., Biswajit Dutta @ Papu  assaulted the

driver  with  a sharp weapon and grievously hurt

her.  Thereafter,  both  the  accused  persons

assaulted them. Accordingly, the instant F.I.R. was

lodged.

5) The  learned  counsel  on  behalf  of  the  accused

persons submitted that  the F.I.R.  is  a  concocted

one and arising due to mutual enmity between the

parties. It is further submitted that a cross case is

also filed by the family members of the accused

persons  bearing  North  Lakhimpur  P.S.  Case

No.208/2022 under Sections 147, 448, 294, 352,

427,  380 of  I.P.C.  and police  have also arrested

one of the accused persons against the said F.I.R.

on 01/05/2022. Therefore, the benefit of pre-arrest

bail may be granted to the accused persons.

6) Today  the  matter  was  fixed  for  case  diary.

Accordingly,  case  diary  is  received  and  have

perused  the  same.  In  the  case  diary  there  are

sufficient  incriminating  evidence  including  the

statements  recorded  by  various  witnesses  and

also  some  photographs  of  the  injured  victim.

Therefore, considering the gravity of offence and
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incriminating material available in the case diary,

this is not a fit case to grant the benefit of pre-

arrest  bail  to  the  accused  persons.  Accordingly,

the pre-arrest bail petition is hereby rejected. 

7) Disposed of.

8) Status Report/ G.R./ Case Record may be returned

back.

Given under my hand and seal  of  this  Court on

this the 20th day of May, 2022.

     (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


